FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE A N N H AKE DERS OF
HYBRO FOO . V

Sl. No. PARTICULARS DETAILS
1. | Name of corporate debtor Hybro Foods Private Limited
2. | Date of incorporation of 08.12.1997
corporate debtor
3. | Authority under which corporate Registrar of Companies -Mumbai

debtor is incorporated /registered

4. | Corporate Identity No. / Limited U15100MH1997PTC112310
Liability Identification No. of
corporate debtor

5. | Address of the registered office Sr.No. 247 Lahe Village, Taluka

and principal office (if any) of Shahapur, District Thane 421601,
corporate debtor Maharashtra.
6. Date of closure of Insolvency 30.08.2023
Resolution Process
7. Liquidation commencement 27.03.2025
date of corporate debtor
8. | Name and registration number Name : Mr. Roshen Chordiya
of the insolvency professional IP Registration No.
acting as liquidator IBBI/IPA-001/1P-P02840/2023-2024
/14347
9. | Address and e-mail of the H.0.:114,Solaris Hubtown,N.S Phadke
liquidator, as registered with Marg,Near East-West Flyover, Andheri
the Board (E), Mumbai-400069, Maharashtra
Email:risingsun192123@gmail.com
10. | Address and e-mail to be used H.0.:114,Solaris Hubtown,N.S Phadke
for correspondence with the Marg,Near East-West Flyover, Andheri
liquidator (E), Mumbai-400069, Maharashtra

Email:cirp.hybrofoods@gmail.com

11. | Last date for submission of claims | 26.04.2025

Notice is hereby given that the National Company Law Tribunal Mumbai Bench, has
ordered the commencement of liquidation of the Hybro Foods Private Limited on
27.03.2025.

The stakeholders of Hybro Foods Private Limited are hereby called upon to submit
their claims with proof on or before 26.04.2025, to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by
electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a st Ider does not it its claims during the liquidation process,
the claims submitted by such a stakeholder during the corporate insolvency
resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall
be deemed to be submitted under section 38. Roshen Chordiya

Date: 02.04.2025 Liquidator of Hybro Foods Private Limited
Place: Mumbai IBBI/IPA-001/1P-P02840/2023-2024/14347
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Maharashira Seale Electricty Transmission Co. Lid

MSETCL invites online bids (E-Tender) from n

E-TENDER 1* CALL NOTICE

Tendering website https://srmetender.mahatransco.in/ for following works

egistered contractors agencies on Mahatransco E-

Sr. RFX No.

No. of Material

E-Tender No. & Description

Due date & Time (Hrs.) for submission
& Opening of Tender

1 7000035871
Ten-08(1stcall)/25-26

SE/EHV/O&M/CIR/KLWITECH/

Tender Downloading Dates & time.
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TENDER NOTICE

Tenders are invited for Supply of 11/0.433 KV & 22/0.433 KV, 630
KVA Three Phase Distribution Transformers through e-tendering
process with Estimated Cost of Rs. 4,225 Lakhs against
MSEDCL advertised Tender on website vide No. MMD/T-HTM1-
04/0325 due for submission on dtd. 17/04/2025.

For details please visit website:
https://etender.mahadiscom.in/eatApp/

HO PR-112/25 Chief Engineer (MMD)

E-Tender for Work of carrying out
Qil Characteristics Test (including
various tests as per prescribed 1S)
& oil samples routine testing of T/F,
ICTs & OLTC at various S/s under
EHV Q&M Circle, Kalwa for the year
2025-26.

From Dt: 02.04.2025, 00:00 Hrs to Dt.
17.04.2025, 09:59 Hrs

Technical Opening: - Dt. 17.04.2025
at 10: 00 Hrs (Onwards if possible)
Commercial Opening: - Dt.17.04.2025
at 15:00 Hrs (Onwards if possible)

Tender Fee

Rs. 500+ GST

Estimated Cost

Rs. 23,75,676.42/-

Contact Person Executive Engineer/ Dy. Exe. Engineer (O) Tel No. 8850013714 / 7506379055

Sd/-
SUPERINTENDING ENGINEER
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Note: All eligible Supplier / Contractors are mandated to get enrolled on SRM E-Tenders (New) portal of feamror: Fad,

MSETCL. Rai®: 02.08.2024
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FINANCIAL EXPRESS

JSW STEEL LIMITED
Regd. Office: JSW Centre, Bandra Kurla Complex, Bandra (East),
Mumbai, Maharashtra, 400051

NOTICE is hereby given that the following share certificate(s) issued by JSW
STEEL LIMITED (“the Company”) are stated to have been lost or misplaced and

the registered share holder(s) applied for issue of duplicate share certificate(s).
Folio No Registered Certificate Distinctive Nos. No. of
) Share Holder(S) No. (From — To) Shares
Jswor13sa3 | BALRRIKRISHAN 1 5691750 |2415377441-2415382260| 4820

Any person who has/have a claim in respect of the said certificate(s) should
lodge his/her/their claim with all supporting documents with the Company or its
RTA Kfin Technologies Ltd, Selenium Building, Tower-B, Plot No. 31 & 32,
Gachibowli, Financial District, Nanakramguda, Hyderabad, Rangareddi,
Telangana 500032. If no valid and legitimate claim is received within 15 days
from the date of publication of this notice, the Company will proceed to issue
duplicate share certificate(s) to the share holder(s) listed above and no further
claim would be entertained from any other person(s).

Date: 01/04/2025 Name of the shareholder
Place: DELHI BALRAJ KRISHAN SETHI
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darer a Canara Bank £\

BANDRA WEST Il BRAMCH : 18ih Road, Sitka Bode TPS 1II, Maar Mini Punjab
Raslauranl, Bandra West, Mumbai-400 030, Email | <1507 HEcanarakbank com

POSSESSION NOTICE [Section 13{4]]

(For Immovable property)

Whereas: The undersigned being the Authorised Officer of the Canara Bank,
BAMDRAWEST Il BRANMCH, appointed under Securtisation &nd Reconstnection of

nancial Assets and Enforcement of Securlty Interest Act, 2002 (Act 54 of 2002)
eramafler referrad to as *the Act™) and in exercise of powers confermed under Saction

13 (12} road with Fube 3 of e Secunly Inferast (Enforcement) Rules 2002, issuad a
Demand Matice dated 30,42.2024 and published in 2 Newspapers on 08.01,2025
calling upon tha borrower, Mis. Enterprises, Prop: Mr. Dipesh Despak Pawar, Flal
M, 20 Mala Apartment Chs. Lid, Gagthan Road Kolekalvan Balina. Santacruz East,

umbai. Maharashtrs - 400029, to repay the amount mentioned in the natica, baing

Rs. 61,66,328.46 (Rupees Sixty One Lakhs Sixly Six Thousand Three Hundred
Twenty Eight and Palsa Forty Six only) as on 26.12.2024 plus interest due and

hisr e waithin G0 days Tram the dabe of receipl of the said notice.

The Borrower!Guarantor having fasled to repay the amount, natlce (g hereby glven

the borrower and the public in general. that the wndersigned has taken

passession of the propery described heresn bebow o gxarcise of powers conferred
on him ¢ her under section 13 (4) of the said Act, read with Rule 8 & 8 ofthe said Rule
o Ihis 29th day of March 2025,

The Borrawes in partcular snd the pubfic in genaral are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Canara Bank, Bandra West Il Branch for an amount of Rs. 61,66,328.46 (Rupees
Sixty One Lakhs Sixty Six Thousand Three Hundred Twenty Eight and Paisa
Forty six only) a5 on 26.12.2024, The borroseer's atlenthon 15 invited Lo ihe provisions
cf Section 13 {BlaftheAct, in respect of time available, o redesm the secured assets.

RESCRIPTION OF THE IMMOVABLE PROPERTY

EMT of fiat mo 204 & 202 both merged into one flat and numbered as Fiat Mo, 201, 2nd

oor, Adm 800 sq. ft. Built up araa in the building known as Mala Apartment CHS . Lid.

near Valbhay Store Gaothan Road Hale kalvan Kalna Santacruz East Mumbal
400028 Maharashira situated at phot bearing CTS No. 6182&6183 Village Kolekalyan
Tal Andeen and Sub District Murmbai Subasrban within the Bmils of HE Ward of MO GM
CERESAI Security Inferes! 10— 400056711910

Mame of tile haolder Mr, Deepak Malappa Pawar & Mrs. Sunila Deapak Pawar

Date : 200032025

- i Sdi-
Place : Mumbsai 3 :
Type of Possession: Symbalic A“lhgg:::“ﬂg;:ir

Ta.

Mr. Dipesh Deepak Pawar (Proprietor), Flai Mo, 201 Mala Apariment CHS, Lid,
Gacthan Road Kolekalyan Kalina, Santacruz East, BMumbai, Maharashira 400029,
Mr. Despak Malappa Pawar (Mortagacor), Flat Mo, 201 Mala Apardment CHS. Lid,
Gaothan Road Kolekalyan Kaling, Santacnuz East, Mumbal, Maharashtra 4000259,

. Mrs. Sunita Deepak Pawar (Mortgagor), Sio. Mallappa Pawar Boom Mo, 186G,

Inas Chawlgodevaia Compeund Behind Kalina Church Tatay Road, Santacruz P&
T Colony, BMumbal — 4000249,

Mrs. Sunita Despak Pawar (Morigagor), Flal Mo, 201 Mala Aparfmenl CHES, Lid,
Gacthan Road Kolekalyan Kalina, Santecnz East, Mumbal, Maharashtra -400029
Mr. Deepak Malappa Pawar (Mortagaor), 5'o. Mallappa Pawsar Rloorm Mo, 186/C,
Inas Chawlgodevata Compound Behind Kalaa Church Takay Road, Sanacniz P&
T Colony #Murnbai — 4000249,

WEDNESDAY, APRIL 2, 2025

MONEYWISE FINANCIAL SERVICES PVT, LTD.

www.smcfinance.com

Heading Address:11-6B, Shanti Chambers, Pusa Road, New Delhi-110006.
Ph No:+91-11-30111000. Nbfccare@smcfinance.com

CLASSIFIEDS FORM B DEMAND NOTICE

PUBLIC ANNOUNCEMENT "PSECURITY INTEREST ACT, 2002 (the Act’) & THE SECURITY NTEREST (ENFORCEMENT) RULES, 2002 (th Rules”)
PERSON AL “:"['E“'*'lf‘“':'"_.f.'? _':_'{ ;;ii,:"n”l'ifwnf:}j ‘gg* '5:"'1“:1“"'“;.{ ﬁﬂﬂmqr riclia The undersigned being the Authorized Officer of Moneywise Financial Services Pvt Limited (SMC) under the Act and in exercise of the powers
L el SO e A, bted T conferred under Section 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2) of the Act, calling upon the following
FOR THE ATTENTION OF THE STAKEHOLDERS OF borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. The undersigned
TH ANKS GIVING HYBRO FOODS PRIVATE LIMITED reasonably believes that borrower(s) is/are avoiding the service of the Demand Notice(s), therefore the service of notice is being effected by
=L Mo, PARTICULARS DETAILS affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below:
. . 1 Mame of corporate debtor Hybro Foods Private Limited SI.  Name ofthe Borrower/ Co-Borrowers Property Description of Security Assets/| Date of Demand Notice
HOLY Spirit Thou who 2. | Date of incorporation of | 08.12.1987 - ' No. Holders as the case may be Mortgage Property u/s 13 (2) & Total Os.
makes me See corparate debtor 1 LoanAccountNo.LFMP5124323 - Gala No. 305, 3rd Floor, On The|  Demand Notice
Everything and Shows 3. | Authority under which comporate | Registrar of Companies -Mumbsai Gurudatt Packaging (Proprietorship) Admeasuring. 55.42 Sq. Mtr. Carpet, 66.50 .
me the way to Reach . Iepeti i : Dt- 14/02/2025
| debtor is incorporated Jregistered | Co-Borrowers:- Sq. Mtr Built-up In The Industrial Estate Rs. 33,42,114 |-
My Ideals, you who 4. | Corporate [dentity No. / Limitad U15100MH1997FTC112310 1. Mr. Pravin Tanaji Shinde (Proprietor) Known As “aarkay Platinum Industrial | (Rupees Thirty Three
gives me the Divine Gift Lisshility dentification Mo. of 2. Mrs. Anuja Pravin Shinde Estate” All That Piece & Parcel Of Land | | akhs Forty Two
to forgive and forget corparate debtor 3. Mr. Satish Kumar Beniwal Bearing S.no. 47/4/2/2 Admeasuring 0-17- Thousand One
the Wrongs that is done 5. | Address of the registered office. | SnNo. 247 Lahe Village, Taluka : 4. Mr.Rajesh Beniwal 86 Hr Out Of Which Land Admeasuring 0-|  Hundred Fourteen
unto me and who is in and principal office (it any) of Shahapur, District Thane 421601 5. Mrs. KavitaBeniwal 08- 8820 Hr Having Fsi Admeasuring| only) as on 07/02/2025.
all instances ofmy life corporate debtor Maharashira Having address at: 2436.04 Sq.mtrs Of Building No.1, Having | NpA Date: 03/02/2025
with me I in this short B, | Date of closure of Insohvency [ 300827023 “GalaNo. 305, 3rd Floor, Aarkay Platinum Industrial Estate, Ground And _ Three Qpper FlOOIfS Or
Dialogue want to thank | Resolution Process . Bg|ld|ng No. 1, Village Bilalpada, V?sal (East), Taluka. Vasai, Thereabqut Situate Lying Apd Bemg At
- date of corparate debitor soat. '
confirm once more that 5] r'qztmu' ;ﬁm’u ',]EF sfr;ﬁ’,[, imner | T BT Fiihes Chorihg “Ground Floor, Room No. 63/2/8, Mukund Nagar, Sant Rohidas | Registration Sub-district Of Vasai And
Isdo no’; v(\;afnt to be ik inE-::-:'-.“;l’; o e Al iP Ra g_.;_,-:r a‘tim_l oL Marg, Dharavi, Mumbai City Maharashtra- 400017 Within The Registration Dist. Of Palghar.
eparated from you, e Also at:
nomatter how great i Lt e }iﬁ'ﬂ;ﬂumrmaqw it “Flat No. A 104, Utsav Shopping Centre Building No 3,
the, material desire 9. [ Addreseand errall oithe [ A.0-114 Solars Hubtown NS Phadra Madhuvan Township, Vasai East, Distt- Palghar, Maharashtra-
may be | want to Be liquitkator, 2 registered with Marg Near East-West Flyover, Andher| 401208_
with you andmy loved thiz B [E), Mumbai- 400069, Maharashira Alsoat: . .
ones in your perpetual Ermail:risingsun192123@gmail.com Hogse No. 103, Rajprabha, Landmark 2/A Industril’al Estate,
glory forever Amen - 0, | Aidress and &rmailia be tssd | H.0.114 Solaris Hubtown, N.5 Pradhe Bhoi Dhapada, Palghar, Thane, Maharashira- 401208
ZDS fixe correspondence with the Marg Mear East-West Flyover, Andheri The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein
0070959307-1 fiquicaton {E), Mumbak400069, Maharashtra above within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and
. | Email-eirp.hybrefeods@gmail.com expenses till the date of realization of payment. The borrower(s) may note that Moneywise Financial Services Pvt Ltd is a secured creditor
— 11, | Last date lor submission of ciaims | 26.04.2025 | and the loan facility availed by the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s)
IIIM PO RT ANTII Natice ks hereby given that the Natioaal Company Law Tribunal Mumbal Bench, has mortgaged by the borrower(s). In the eventborrower(s) are failed to discharge their liabilities in full within the stipulated time, Moneywise shall
ordered the commencement of liguidation of the Hybre Foods Private Limited on be entitled to exercise all the rights under section 13(4) of the Act to take possession of the secured asset(s) including but not limited to
; : : 27.03.2025. transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment.
Whilst care s taken prior to acceptance of The stakehoiders of Hybro Foods Private Limited are hereby called upon to submit Moneywise is also empowered to ATTACH AND/OR SEAL the secured asset(s) before enforcing the right to sale or transfer. Subsequent to
advertising copy, itis not possible to verify Irngr"lf“;:ﬁ:ﬂﬁ’:1l':;ﬂﬂ e 'f'rD“F'":'m 26.04.2025, 1o the liquidator at the address | e saje of the secured asset(s), Moneywise also has a right to initiate separate legal proceedings to recover the balance dues, in case the
|t§ .contents. The Indian Exprgss (P) The f n;r __,‘E-aﬁ:r'edim_,g E_',_ﬂ_nl'__‘;u'b,_! it their ciaims with proof by electronic means only. value of the mortgaged properties is insufficient to cover the dues payable to the Moneywise. This remedy is in addition and independent of all
Limited cannot be held feSPOHSING fOf All other creditors may submit the claims with the proof in person, by post or by the other remedies available to Moneywise underanyotherlaw.
such contents, nor for any loss or damage elecinonh means The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured asset(s) and further to
incurred as a result of transactions with Submission of fatse of misteading proof of claims shall altract penaities, Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or
companies, associations or individuals E:“;:I:Emﬁh:ﬁﬁ‘:; d::';:;; 1“':ﬂmuﬂ:t’“;uf;’é'%‘g“;iﬁ*fﬁhrﬂ E'ERE“::]; transferring by way of sale, lease or otherwise (other than in the ordinary course of business any of the secured asset(s), without prior written
advertising in its newspapers or resolution process under the Insolvency and Bankruptcy Board of Indla consent of Moneywise and noncompliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand
Publications. We therefore recommend (Insolvency Resolution Process for Corporate Persons) Regulations, 2008, shall Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working
T be deemed to be submitted under section 38. Roahon Chordiva day during normal office hours.
tbhe?;réezgﬁéﬁng] aaI:19y ?r?gﬁlses: rZr lgr?tuelrrllr?; Date: 02.04.2025 Liquidator of Hybro Foods Private l.imFl::d You may contact Mr._Samay Kochhar, Authorised Signe}tory or Mr. Amit Mishra, Reconciliation & Collections Head of Moneywise at 11/6-B,
inlo any agreements with adverisers o Place: Mumbai IBBI/IPA-00L/IP-PO2840/2023-2024,/14347 Second Floor, Shanti Chambers, Pusa Road, New Delhi 110005, through Contact No. +91 9971804797 /+91 9999078663 respectively or E-
othenvise acting on an advertsement i mail at samaykochhar@smcfinance.com or amitmishra@smcfinance.com.
any manner whatsoever, Date: 02-04-2025 Sd/- Authorised Officer
. Place: Palghar, Maharashtra Moneywise Financial Services Pvt. Ltd
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CRISIL LIMITED CI"ISIl.
Regd. Office: Lightbridge [T Park, Saki Vihar Road,
Andheri (East) Mumbai- 400 072, India
CIN: LET120MH1987PLCO4 2363
Tel.: #81 22 6137 3000
Website: www.crisil.com; e-mail: investoss{@crnisil.com
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NOTICE OF THE 38™ ANNUAL GENERAL MEETING TO BE
HELD THROUGH VIDEQ CONFERENCE AND/OR OTHER
AUDIO-VISUAL MEANS

MOTICE is hereby glven that:

The 38" Annual General Meeting ("AGM") of Crisil Limited
("the Company”) is schaduled to ba held on Wednesday, April 30,
2025 at 3.30 p.m. IST, through Video Conferencing (VC) and!/
or Other Audio Visual Means (OAVM) in compllance with the
applicable provisions of the Companies Act, 2013 and the Rules
rmade thereunder read with ciroulars dated April 8, 2020, April 13,
2020, May 5.-2020, January 13, 2021, December 14, 2021, May &,
2022, December 28, 2022, September 25, 2023 and September 8,
2024 issued by the Ministry of Corporate Affairs (MCA) to transact the
business set forth in the Notice of the AGM dated February 10, 2025

2. The Company has entered into an arrangement with Mafional

Securities Depository Limited ("MNSDL") for {acilitating conduct of
the AGM through Video Gonferencing (VC) andlor Other Audio
Visual Means (OAVM). in terms of Section 108 of the Companies Act,
2013 ("the Act”™) read with Rule 20 of the Companias (Managament
and Administrafion) Rules, 2014 ["the Rules"}, as amended, and
Regulation 44 of the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations,
2015 ("SEBI Listing Regulations”), the Campany has also provided
the remote e-voting facility through NS0L.

3, Elecironic coples of the Molice of the AGM and Annual Beport of

the Company for the yvear ended December 31, 2024, will be seni
lo all the Members whose emaill addresses are registerad with
the Company/ Depository Participant{s}. Pursuant to SEBI Listing
Regulations the requirement of sending physical copies of Report
1o thoze Membars who have not registered their email addressas
has been dizcontinued, The said documeniz will be available on
the Company's website al www.crisil.com, the websites of BSE
Limited. (www. bseindia.com} and Mational Stock Exchange of
India Limited (www.nseindia com) and the website of NSDL at
hitps:ilevoting nedl.com. Members can join and participate in tha
387 AGM through VEOAVM means anly, Instifutional Investors who
are members of the Company are encouraged o attend and vota in
the =aid meeating held through WCHOAWM.

4. The instructions for joining the AGM and the procedura for remota

e-voling or for cashing vole through the e-voling system dunng the
AGM, will be provided in the notice of the AGM which will be sent to
the shareholders, along with login credentials. Members participating
through VC/OAVYM means shall be counted for the purpose of
rackoning quorum under Seclion 103 of the Act. The details will alzo
e made available on the website of the Company.

3. Members holding shares in dematerialised mode are requested to

ragister/update their email addresses with the relevant Depository
Farticipants. Members holding shares in physical mode are requested
o updale their email addresses with the Company's Registrar and
Share Transfer Agent (RTA), KFin Technologies Limited by sending
filled physical ISR forms as specified by SEBI along with reguest
letter signed as available in-our records mentioning thair folio no.,
name, scanned copy of the share cerdificate {front and back), PAM
(self-attested scanned copy of PAN card), AADHAR (self-attested
scannad copy of Aadhar card ) for registaring thair email address and
other KYC details to the below given addrass, The login credentials
for casting the votes through e-voling shall be made available to
the members through email at their registered email addresses as
mentionad above.

KFin Technologies Limited

{Unit : CRISIL LIMITED)

Selenium Tower B, Plot Mos. 31 & 32,
Financial District, Nanakramguda,
=erilingampally Mandal, Hyderabad - 500032

&. Members are requested to note that the Board of Directors at their

meeating held on February 10, 2025, had recommended a final
dividend of Rs. 26 per equity share. The final dividend subject to
approval of the Members af the AGM, will be paid on May 6, 2025
The baok closure date for the purpose of detarmining the entitlament
of gshareholders for the final dividend iz Tuesday, April 15, 2025, to
Wednesday, Aprl 16, 2025 (both days inclusive), The record date for
the purpose of determining the entittement of shareholders for the
final dividend is Monday, Aprit 14, 2025, Members are encouraged to
usa the Electronic Clearing Services (ECS) for receiving dividends.
Members desirous of availing ECS facility for payment of dividend
may downlead the required ECS mandate form from the website of
the Company, WwWw crisil.com.

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES
UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS®). INITIAL PUBLIC OFFERING OF EQUITY SHARES ON
THE MAIN BOARD OF BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE™) (TOGETHER, THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF
INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS™). NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

ANANDRATHI

(Please scan the QOF Code
to view the DRHP)

ANAND RATHI SHARE AND STOCK BROKERS LIMITED

Cur Company was onginally incorporated as ‘Navratan Capital and Securities Private Limded', at Mumbal as a private limited company under the provisions of Companies Act, 1956 and recerved a certificate of incorporation issued by the RoC on November 22, 1581, Our
Corpany got converbed into-a public Bwited company pursuant to 3 Board resoluBion dated January 10, 2007 and a special resciution passed by the Shareholders on February 05, 2007, and the name of cur Company was changed io. ‘Wavratan Capital and Securities
Limited'. A frésh cerdificate of incorporation was issued by the RoC on March 21, 2007, Subsequenty, the name of our Company was changed from ‘Navratan Capital and Securites Limited o' Anand Rathi Share and Stock Brokers Limited’, pursuant to a Board resolution
dated August 26, 2007 and a spacial resolution passed by our Shareholders on October 26, 2007, Afresh cerlificata of incorporation dated January 29, 2008, was issued by the RoC o our Company, For details of changes in the name and registersd office of our Company,
soa ‘Mistory and Certain Corporate Matters on page 233 of the draft red haming prospectus dated March 31, 2025 filed by the Company with Sacurities and Exchange Board of India, and the Stock Exchanges {the *“DRHP" or the “Draft Red Herring Prospectus”).
Reqistered Office and Corporate Office: Express Zone, A Wing, 10th Floor, Westamn Express Highway, Goregaon (E), Membai - 400063
Contact Person: Chatan Pravinbhai Prajapati, Company Secretary and Compliance Officar; Tel: +81 22 - 5281 7000; E-mail: sacratarial@irathi.com; Website: www.anandrathi.com; Corporate |dentity Number: Ug7120MH 1 221PLCOG4106

OUR PROMOTERS: ANAND NANDKISHORE RATHI, PRADEEP NAVRATAN GUPTA, PRITI PRADEEP GUPTA AND ANAND RATHI FINANCIAL SERVICES LIMITED

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH (EQUITY SHARES) OF ANAND RATHI SHARE AND STOCK BROKERS LIMITED (OUR COMPANY) FOR CASH AT A PRICE OF 7 [«] PER EQUITY SHARE
(INCLUDING A SHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) (ISSUE PRICE) AGGREGATING UP TO ¥ 7,450.00 MILLION (ISSUE). THE ISSUE MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ [»] MILLION
(CONSTITUTING [«]% OF OUR POST-ISSUE EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (EMPLOYEE RESERVATION PORTION). OUR COMPANY MAY, IN CONSULTATION WITH THE BRLMS, OFFER ADISCOUNT OF UP
TO [=]% OF THE ISSUE PRICE (EQUIVALENT OF % [«] PER EQUITY SHARE) TO THE ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (EMPLOYEE DISCOUNT), SUBJECT TO NECESSARY APPROVALS AS MAY BE
REQUIRED. THE ISSUE LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE 'NET ISSUE’, THE ISSUE AND THE NET ISSUE SHALL CONSTITUTE [#]% AND [#]% OF OUR POST-ISSUE PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY, RESPECTIVELY.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF SPECIFIED SECURITIES, AS MAY BE PERMITTED UNDER APPLICABLE LAW, TOANY PERSOMN(S), AGGREGATING UP TO ¥ 1,490.00 MILLION ATITS
DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO
PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 13(2)(B) OF THE SECURITIES CONTRACTS (REGULATION)
RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20.00% OF THE SIZE OF THE FRESH ISSUE, PRIOR TO THE COMPLETION OF THE ISSUE, QUR COMPANY SHALL APPROPRIATELY INTIMATE THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE |5 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE ISSUE, OR THE 1SSUE MAY BE SUCCESSFUL AND
WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TQ THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE INTHE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES 1S T 5 EACH AND THE ISSUE PRICE IS [»] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, EMPLOYEE DISCOUNT, IF ANY, AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR
COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS (ERLMS) AND WILL BE ADVERTISED IN ALL EDITIONS OF [«]. AN ENGLISH LANGUAGE NATIONAL DAILY WITH WIDE CIRCULATION, ALL EDITIONS OF [«], A HINDI
LANGUAGE NATIONAL DAILY WITH WIDE CIRCULATION AND ALL EDITIONS OF [], AMARATHI DAILY NEWSPAPER (MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR REGISTERED OFFICE 1S LOCATED), ATLEAST 2
WORKING DAYS PRIOR TO THE BIDISSUE OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (BSE) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (NSE, AND TOGETHER WITH BSE, THE STOCK EXCHANGES)
FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES, INACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDiA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2015, AS AMENDED
(SEBIICDR REGULATIONS).

Incase af any revision n the Price Band, the Bid'lssue Petiod will bs extended by at least 3 addifional Warking Days after such revision in the Price Band, subject to the Bidflssue Period not excesding 10 Warking Days. In cases of force majeure, banking strike or similar
circemstancas, our Company in consultation with the BELMs, for reascns o be recorded in writing, exiend the Bid/lssue Period for a minimmurm of 1T Working Day, subject to the Bid/lssue Penod not exceeding 10 Warking Days. &y revision in the Price Band and the revised
Bid/lssue Period, f applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change on the website of the BRLMs and at the terminals of the other members of the Syndicate and by intimation fo
the Designated Intermediaries and the Sponsor Bank(s), az applicable.

The Izsue is being made through the Book Building Process, interms of Rule 1923 b) of the SCRR read with Regulation 27 of the SEBI CDR Regulalions and in accordance with the Reguiation &{1) of the SEBI ICDR, Regulations whenein not mone than 30°%: of the Net
Issue shall be available for allocation on a proportionate basis to qualified institutional buyers (QIBs) (such portion referred as QIB Partion), provided that aur Company, in consultalon with the BRLMs, may allocate up to60% of the QIB Portion 1o the Anchor Investors on a
discretionary basis inaccordance with the SEBI ICDR Regulationz {Anchorinvestor Portion), of which one-third shall be reserved for domestic Mulual Funds, subject to valid Bids being received from the domestic Mulual Funds. al or above the price atwhich allotmentis
made to the Anchor Investors [Anchor Investor Allocation Price). Further, in the event of under-subscripbion, or non-allocation in the Anchor investor Porbon, the balance Equity Shares shall be added io the CUE Portion {other than the Anchor investor Porbion) (Net QIB
Portion). Further, 5% of the Net QI8 Portion shall be available for allocation on a proparbionate basis only 1o Mulual Funds (Mutual Fund Portion), and the remainder of the Nel QIB Porlion shall be available for allocation on a proportionate basis t1oall QIB Bidders (other
than Anchor Investors), incheding Mulual Funds, subdect to valid Bids being received at or above the Issue Prce. Howsver, ifthe aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equiy Shares available for allocabonin the Mufual
Fund Portion will be-added 1o the remaining Net QIB Portion for preportionate alfocation to all QiBs. Further, nod less than 15% of the Net |ssus shall be available for aflocation on a proporlionate basis to Mon-institutional Invesiors oul of which {a) one-therd of such portion
shall be reserved for applicants with application size of more than T 0.20 million and up to T 1.00 million; and (b) two-third of such portion shall be reserved for apphicants with application size of more than ¥ 1.00 million, provided that the unsubscribed portion in either of
such sub-categories may be allocated to applicants m the olher sub-category of Non-institutional Investors and nof less than 35% of the Net Issue shall be available for allocation to Retail Individual Investors in ccordance with the SEB1 ICDR Reguistions, subject to valid
Bids besng raceived from tham at or above the Issue Price. Further, Equity Shares will be allocated on a propodionate basis to Eligible Employess applying under the Empioves Reservation Portion, subjecs to valid Bids being received at or above the 1ssue Price. Al
pofential Bidders (except Anchar Investors) are mandatorily required fo participate in the Issue through the Application Supported by Blocked Amount (ASBA) process by providing details of their respective ASBA accounts, and UP| 10 in case of LPI Bidders using LIPI
Mechanigm, as applicable, pursuant 1o which their comrasponding Bid Amount will be blocked by the Self Certified Syndicate Banks (3C5Bs) or by the Sponsor Bankis) under the LP| Machanism, as the case may ba. Anchor Investors are not permifted to participate in thia
Anchor Investor Pordion through the ASBaprocess, For further details, zee Tsswe Procedure’ on page 426 of the DREHP.

Thig public anncencement is made in compliance with the provizions of Regulation 26(2) of the SEBIICDRE Regulations 1o inform the public that our Company is proposing to underiake, subject to applicable staiutory and regulatony reguirements, receipt of regquisiie
approvals, market conditions.and other considerations, to undertake an Initial public offering of its Equity Shares pursuant 1o the Issue and has filed the DRHP dated March 31, 2025 with SEBI and the Stock Exchanges on March 31, 2025, Our company had filed draft red
heming prospectus dated December 14, 2024 with SEB| and Siock Exchanges which was retusned by SEBI, Accordingly our company haz resubmitted the DREHP with SEB! and Siock Exchanges onBarch 31, 2025.

Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEB| shall be made available to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public announcement, in accordance with Regulation 26(2)
of the SEBI ICDR Regulations, by hasting it an the websites of SEB| al www.sebi.gov.in, on the wabsites of the Stock Exchanges Le., BSE at www beeindia.com, NSE al waww nseindia.com whara the eguity sharas are proposed to be listed and on the website of tha
Company al www anandrathi.com and the websiles of the book running lead managers 1o the Issue, ie., Muvama Wealth Management Limibed at weew nuvama.com, DAM Capital Advisors Limited at www.dameapitalin and Anand Raihi Advisors Limited ai
wiww.anandrathib. com, Our Company heraby invites the public to give comments on the DRHP filad with SEB! and the Stock Exchanges with respect to distiosures made in the DRMP. The public is requested 1o send a copy of their commants to SEBI andfor io tha
Company Secretary and Compliance Officer of our Cormpany andlor the BRLMs at their respective addresses mentioned hergin, Al comments must be received by SEBI andior the Company andlor the BRLMz andior the Company Secretary and Compliance Cfficer of
our Company inretation tothe [ssua on or bafore 5200 p.m. on the 2181 day fram the data of publication of this pubSic announcement in accordance with Requiation 26(2) of the SEBI ICDR Raquiations.

Irnvestrants in aquity and equity-relalad securities involvea degres of risk and Investors should nol invest any funds In the Issue unless they can afford to take the risk of losing their enting Investiment. Investors are advised to read the risk factors carafidly bafore faking an
investment decision in the lssue. For taking an investment decision, investors must rely on their own examination of cur Company and the Issue, including the nisks involved. The Equity Shares i the [ssue have not been recommended or approved by the SEBI, nor does
SEB| guarantes the accuracy or adequacy of the contents of the Draft Red Herring Prospectus. Specific attention of the investors is invited to ‘Risk Factors'on page 34 ofthe DRHP.

Any decision 1o investin the Equily Shares described in tha DRHP may anly be made after the rad hamng prospectus ("RHP”) has been filed with the RaC and must ba made salely on the basis of such RHP, as there may be maltenial changes in the RHP from the DRHP,
The Equity Shares, wihen offered, through the RHP, are proposed o be ksted on the Stock Exchanges

The Ezbility of the mermbers of our Company is limited by shares. For details of the main objects of our Company as confained in its memorandum of association, see ‘History and Certain Corporate Matters'on page 233 ofthe DRHP.

Fordetaiks of the share capiial and capital struciura of our Company and the names of the signataries to the memorandum of assaciaton and the number of sharas of our Company subscribad by them, see ‘Capitad Structure' on page 1032 of the DRHP.

BOCK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE
DAM ®) MUFG
nuuumu INVESTMENT BANEING
CAPITAL
Nuvama Wealth Management Limited DAM Capital Advisors Limited Anand Rathi Advisors Limited® MUFG Intime India Private Limited
B01 - 804, Wing A, Building Na 3, PG 1 Ground Flocs, Rolunda Buikiing, 11" Floar, Times Tower, Kamla City (e Link itime India Privale Limded)
Inspire BKC, G Block, Bandra Kuria Dalal Straat, Fort Senapat Bapat Marg, Lower Parel C-101, 1" Floor, 247 Park, LB.5. Marg, Vikhroli Wast,
Complex, Bandra East, Mumbai, 400051, Maharashtra, Mumbai, 400001 Maharashira, India Mumbai 400013, Maharashira, India Mumbsai 400 083, Maharashtra, India
Tel: #91 22 40094400 Tel; +91 22 4202 2500 Tel.: +91 22 4047 7120 Tel: +91 31081 145848
E-mail: arssbi ipo@nuvama com E-mail; arssbil ipo@damcapital in E-mail: o arssbl@rath.com E-mail: anandrathibrokers ipo@in.mpms.mufg.com
Website: www.nuvama.com Website: www.damcapital.in Website: www.anandrathiib com Website: www in.mpms muig.com
Investor grievance email: customersensce mbfnuvama.com | Investor grievance email: complaint@damcapitalin | Investor Grievance email: grievance.ecmifirathicom | Investor grievance e-mail: anandrathibrokers.ipoinmpms.mufg.com
Contact Person: Fan Vaya' Soumavo Sarkar Contact person: Chandresh Sharma Contact Person: Mikita Jaju! Shivani Tapadia Contact Person: Shanti Gopalkrishnan
SEBI Registration Number: INMOOD013004 SEBI Registration number: MB/INMID0011 336 SEBI Registration number: [NMOO0010473 SEBI Registration Number: INROO0O04058
COMPANY SECRETARY AND COMPLIANCE OFFICER
Chetan Pravinbhai Prajapati
Express Zone, AWing, 107 Floor, Western Express Highway, Goregaon (E), Mumbai - 400 063. Telephone: +21 Z2 - 6281 7000; E-mail: secretarizl@rathi.com

*In compliance with the proviso fo Regulabon 21411) of the Securities and Exchange Board of India (Merchant Bankers) Requafions, 1992, as amended, read with prowiso fo Requiahion 2343) of the SEBI ICDR Reguiations, Anand Rathi Adwisors Limited will be involved
only In markening of e jesue

All capitalized terms used herai and not specifically defined shall have the same meaning a5 ascribed fo them in s DRHP
For ANAND RATHI SHARE AND STOCK BROKERS LIMITED

The Notice of AGM and Annual Report of the Company for tha year On behalf of the Board of Directors
ended December 31, 2024, will be sent to the members in accordance ai-
with the applicable laws on their registered emall addresses in due Place | Mumbai Chetan Pravinbhai Prajapati
course. The above information is being issued for the information and Date : April 1, 2025 Company Secratary and Compliance Officer
benefit of ?H the members of the ':'rl:ill'l'lﬂﬂl'l}f and s in comphiance with ANAND RATHI SHARE AND STOCK BROKERS LIMITED is proposing, subject to ressipt of requisite approvals, marke! condilions and other considerations, to make an inifial pubc offer of its Equity Shares and has filed the DRHP with SEBI on March 31, 2025. Tha
the MCA Circular(s} and the SEBI Circular(s). DRHP shall be availabie on the website of SEBI atwww sebi.gov.in, websites of the Stack Exchanges, i.e.. BSE atwww bseindia.com and NSE at www.nseindia.com and is available on websita of the Company i.e. www.anandrathi com, websites of the BRLMs, MNuvama
Far Crisil Limited Wealth Managemant Limited al www.nuvama.com, DAM Capetal Advsors Limited al www.damcapial in and Anand Rathi Advisors Limited at www.anandrathiib.corn, Polential invesiors shoud note thal invesiment in equity shares involves a hegh degree of risk and for

details refating lo such risks, please see lhe seclion enbiled ‘Risk Factors'on page 34 of the DRHP and the details set out in the RHP. when filed, Polential investors should not rely on the DRHP for making any invesiment decision.
Minal Bhasale This announcament has been prepared for publication in Indéa and may not be releasad in tha United Siates. This anncuencament does not conslitute an offer of securifies for sale in any juisdiction, including the United States; and any secdrites described in this
Company Secrefary an."s.:lrunt:&mem may not be offered orsold in tee United States a‘a&lentregistna‘.iun under the LS. Secunfies Act of 1933l-::|r anle.‘a:emph'nn from regisiration. Any public offering of securities fo bemade in the Undted States will be made by means of a prospectus thai may be
Mumbai, April 2, 2025 ACS 12099 obtained from the Company and that will conlain detailed information aboul the Company and management, as well as financial statements, Howaver, tha securities describad in this announcement are not being offered or sold in the United States CONCERT
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